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......................

Shankar Prasad. M[A] :-Heard learned counsels for both the sides.
2. Learned counsel for the respondents submits that he has not
received further instructions in the matter. It appears from the record that the
husbanq of the applicant is missing since March, 1998 and a F.IR. in this
regard has also been registered in the Police station.

3. , Learned counsel for the applicant states that there is an
instruction of the Central Govt. regarding grant of benefit in case no
information is received about the missing employee for seven years.

4. We dispose of this OA by giving a direction to the respondent |
no.3 to treat the OA as representation and dispose of the same by a speaking
order within three months of receipt of a copy of this order.

This OA is disposed of accordingly. No costs. ‘
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